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MR. DEPUTY-SPEFAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the tak-
ing over in the public interest, of
the management of Auroville for a
limited period and for matters con-
nected therewith or incidental
thereto.”

The motion was adopted.

SHRI 8. B. CHAVAN: 1 introduce
the Bill,

13.10 hrs.

STATEMENT RE  AUROVILLE
(EMERGENCY PROVISIONS) ORDI-
NANCE, 1980

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN). I beg to lay on the
Table an explanatory statement
(Hindi and English versions) giving
reasons for Immediate Jlegislation by
the Auroville (Emergency Provi-
sions) Ordinance, 1980.

13.10 hrs.

BIRD AND COMPANY LIMITED

(ACQUISITION AND TRANSFER

OF UNDERTAKINGS AND OTHER
PROPERTIES) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Sir, 1 beg to move for leave to in-
troduce a Bill to provide for the
acquisition and transfer of the under-
takings of the Bird and Company
Limited for the purpose of ensuring
the continuity of production of goods
Which are vital to the needs of the

j ‘ountry and for the acquisition of
shares held by the Bird and Company
Limiteq in the specifieq companies
for the purpose of securing to those
undertakings the facilities and advan-
lages derived by reason of such

TTee———
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other Properties)
Ord. 1980

shareholding with respect to the ope-
ration and functioning of those under-
takings and also to enable the Cen-
tral Government to exercise such
control over the affairs of the gpeci-
fied companies as is necessary to en-
sure that the affairs of those com-
panies are not mismanaged and for
matters connected therewith or inci-
dental thereto.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted tp intro-
duce a Bill to provide for the
acquisition and transfer of the
undertakings of the Bird and Com-
pany Limited for the purpose of
ensuring the continuity of produc-
tion of goods which are vital to the
needs of the country and for the
acquisition of shares held by the
Bird and Company Limited in the
specified companies for the purpose
of securing to those undertakings
the facilitieg and advantages derived
by reason of such shareholding
with respect to the operation and
functioning of those undertakings
and also to enable the Central Gov-
ernment to exercise such control
over the affairs of the specified
companies as is necessary to ensure
that the affairs of those companies
are not mismanaged and for mat-
ters connected therewifh or inci-
dental thereto.”

The motion was adopted.

SHRI CHARANJIT CHANANA: 1
introduce** the Bill.

13.12 hrs.

STATEMENT RE. BIRD AND COM-
PANY LIMITED (ACQUISITON
AND TRANSFER OF UNDERTAK-
INGS AND OTHER PROPERTIES)
ORDINANCE, 1980

THE MINISTER OF STATE IN
THE MINISTRY INDUSTRY (SHRI
CHARANJIT CHANANA): T beg to

*Published in Gazette of India Extraordinary Part-II Section 2 dated

25-11-80.

**Introduced with the recommendation of President.
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[Shri Charanjit Chanana]

lay on the Table an explanatory
statement (Hindi and English ver-
sions) giving reasons for immediate
legislation by the Bird and Company
Limited (Acquisition and Transfer of
Undertakings and other Properties)
Ordinance, 1980.

—e

13.13 hrs.
MATTERS UNDER RULE 377

(1) ArRoMATICg PROJECT AT COCHIN

SHRI XAVIER ARAKAL (Frna-
kulam): Sir, this is to bring to the
notice of this Government the need
for an aromatics project at Cochin.
The Engineers India Limited has sub-
mitteq a feasibilily report and the
Kerala State Industrial Development
Corporation Limited has applied for
letter of intent in 1979. The benefit
of this project at Cochin will spread
to the entire southern States. The
secondary processing facilities of the
Cochin Refineries can be fully uti-
lised without much additional invest-
ment or difficulties. There will be a
great saving for the nation ijn invest-
ment both in cost, time and other
things. Our nation cannot waste time
and plant facilities and imbalance in
petro-chemical industries should be
mitigated. The State Government has
expressed its willingness to take the
total equity capital cost. The Com-
mittee headed by Dr. Tilak has also,
it seems, recommended Cochin for
this project. Under these circumst-
ances and facts, I urge upon this
Government to sanction the much-
needed Aromatics Project to Cochin,
without further delay.

(ii) IMPLEMENTATION OF DEVELOPMENT
scHEMEs IN U.P.

& w = fag T (w9-
orET) : T WEEE, IO W &
s gady faey & fadr anfves asmr
¥z g ¥ faiiw guEE g ae g
ST & | T o=t & aveeve @ &
FEEATd A §9F, I OF AL Fw
qar e 7 fagg A ¥ %
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e gl w1 PR fae &
el & gewwifaa & w@r & —

1. ¥, &9, Freare Y Ay
#r feafe =t sedosEs g1 s
qur & fag omawas g fF gae agw
% ford IoeRr aegEl #T FreT HrEted
fF s @ wre qadw foet & fod
FAT Iq qHAEE AT qNT & AN |

2. Ui fAmer w151 & faraas
F1 feafa @1 gt srodoSTE 81 3
Fof #1 Farfag #4 awt wfvugw
AT T ATIERT %A g 9%
I AN § FA4 ATl GeH g G A
AT FAH AGT W OGN T Aq
g, frarme 7 weuTeT Yaee A -
A d%e 7 2, fasg gwwa Ay wd €
TRT fATETor W F9T §Ws g SEtE
A FTAT &l ¢ ar AfagaT & A
TIAAT &I AHAAT FTOFTAAT QAT
fautfa faar s @99 @wg ®
FATSTAT & FA gl &t HfSHTT HOAT T-
AT FeUd FET A § |

T HEAE QIAAT AHT FOAT
A S |

(ili) KorBA FERTILIZER PLANT

DR. VASANT KUMAR PANDIT
(Rajgarh): The recent news eminat-
ing from the Union Government
sources indicated a strong possibility
of changing the location of Korba
Fertilizer Plant from Madhya Pra-
desh to Orissa or Karnataka State.
This has grossly disturbed the public
mind and moves are afoot ty stage
strong opposition and agitation to pre-
vent this change of policy.

It is about 17 years since the Gov-
ernment had decided to set yp the
fertiliser plant at Korba, particularly
to improve the lot of this backward
under-developed State. Besides, over



